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SHRI BHUPESH GUPTA (West Bengal):
Sir, in th, course o, the day...(Interruptions)
...it is not difficult for the Government to get
the in. formation. In the course of the day it is
possible for the Government to get the
information. What you see in th, papers i
simply shocking. We cannot take it up now
because there is a calling attention motion, an
important one, pjending. Now, Sir, I think he
should be fair to the House and it would be
better, if the Home Minister comes her, and
makeg a statement. What is happening in this
country? We have to'speak he,. today and the
Lok Sabha is not there and we cannot even
take note of it?

MR. DEPUTY CHAIRMAN; Yes, Mr.
Makwana you make that statement today.

SHRI BHUPESH GUPTA: There is lathi-
charge and there are arrests under the
National Security Ordinance. When the Home
Minister was speaking, he gave the assurance
that nobody will be arrestee for legitimate
agitation. But in Tamil Nadu somebody has
been arrested. In other places people are
being arrested. We want a statement. I do not
know what business you conduct. As you like
you can do it. But you also have thi, thing.

SHRI YOGENDRA MAKWANA:
Whatever information I will get in the course
of the day, I will place before the House.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE'

Serious situation iu Assam arising out of
the Mass Satyagraha on the
"Foreigners' Issue' and th, alleged
atrocities committed by the police and
the CRPF on the Satyagrahis resulting
in death and """ large number of
persons.

SHRI AJIT KUMAR SHARMA (Assam):
Sir, I beg to call the atten-
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tion of the Minister of Home Affairs to the
serious situation in Assam arising out of the
mass satyagraha on the "ioreigners' issue"
and the atrocities committed by the police
and the C.R.P.F. on the satyagrahis resulting
in death and injury to a large number of
persons.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): Sir, with your
permission, I want to add * “w more lines fo
the statement which I have already circulated
to the hon. Members.

At th, outset, I would like to say that while
the Government is fully aware of the genuine
apprehensions of the people in Assam, we are
distressed to note that th, atmosphere created
by the prolonged agitation has resulted in loss
of innocent lives. The agitation spread over a
yea, now has done incalculable harm to
Assam and other States and Union Territories
in the region. It has jeopardized the economic
well-being of Assam and caused great
hardships to the common people. Assam
situation wa» discussed in the House on the
26th and 27th November when the Assam
Budget was considered. In his reply Home
Minister had informed the House that a
suggestion was made, at th, meeting of
Leaders of Opposition Parties in Parliament
convened by Home Minister gn the 24th
November, 1980, that a combined meeting of
th, Government, Leaders of Opposition par-
ties/Groups in Parliament and All Assam
Students Unio, and All Assam Gana Sangram
Parishad be called for discussing the problem.
The Hon'ble Members would recall that the
Home Minister had mentioned that the
Government had accepted this suggestion and
>* Ya. proposed " hold the meeting on th,
29th November, 1980 at Delhi and an
invitation was sent accordingly to the All As-
sam Students Union and All Assam Gana
Sangram Parishad but they spurned thie offer
and put pre-condi-
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tions. They stated that the proposal for talk
with the Government would be considered
only if Government makes announcement
accepting 1951 a; base year and 1951
National Register of Citizens and 1°°2
Electoral Rolls as th, basis for detection of
foreign nationals. They further wanted that
the Government's decision announced ,, the
17th October, 1980 to start detection of
foreign nationals who came after March 25,
1971, should b, withdrawn if there are to be
any "fruitful" discussions.

It is regrettable that instea” of res. ponding
to the call given by the Government and the
Leaders of the Opposition, agitators chos, to
draw up a programme of mass satyagraha
from 18th to 30th December in front of
offices of Deputy Commissioners, Sub-
Divisional Officers, Block Development
Officers an” to continue blockade on the Ex-
State despatch of crude oil, petroleum
products and forest produce. They went (o far
as to state that if the Government remairiecT
silent during this" period, they would
consider launching next phas. of agitation
which may include hunger strike, civil
disobedience movement including .efusal to
pay taxes.

The renewed phas, of agitation which way
started on the 18th December, has resulted in
large scale violence by unruly mobs indulging
in pelting of stones etc. Government offices
and houses of officers have been ransacked,
railway tracks and private property have been
targets of bomb explosion. Public property
has been destroyed and damaged. Number of
police officials including S.P. Now-gong,
Commandant of Madhya Pradesh Special
Armed Force have been injured. To control
the situation and prevent loss of life and
property and instil confidence in the law
abiding people of Assam, the police had to
resort to use of forc, at some places. As a
result, seven person; are reported to have
died, according to information received from
the State Government.
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As thg Members are aware, the State wa,
under President's Rule for almost a year. A
new Ministry was installed on the 6th
December. Ever since assuming office, the
Stat, Government has been making all efforts
to restore normalcy in the State. Appeals
made by the Chief Minister and her Cabinet
colleagues have gone wunheeded. It i
unfortunate that agitators have taken an
unbending attitude and are not prepared *o
accept any settlement unles; it is on their own
terms.

Government, as the Members are aware,
have been exploring all avenues t, find an
early solution to the problem and have spared
no efforts in thig direction. It has always be-
lieved in solving the problem through
discussions and has kept its doors open.

MR. DEPUTY CHAIRMAN: Mr. Sharma,
only five minutes have been given to you.

SHRI AJIT KUMAR SHARMA: Mr.
Deputy Chairman, Sir, after listening to the
statement from the Minister of State for
Home Affairs, once again I am convinced that
the Government has been trying to evade the
situation rather than facing it. First of all, let
me remind the House of a very important
statement made by the Lt. Gen. Mr. E. A. Vas
GOC-in-C Eastern Command. He has said:

"Assam is the most important challenge
that has arisen in the country after 1974—
and this challenge should be met quickly,
intelligently and wisely. Unless the
problem is immediately solved, some of
the foreign countries will certainly try to
take advantage of the situation."

Now, Sir, instead of meeting the situation
intelligently and wisely and quickly, the
Government has adopted a policy of drifting
and has been allowing the movement and the
agitation to continue so that the people will
be put to a desperate  position.
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Instead of tackling the foreign nationals'
issue, what the Government is doing is that
they want to densy the very existence of
foreigners. Only yesterday, the Government
has clamped special powers in Assam at 9.30
P.M. They have issued an order to the Editors
not to publish any news without the prior
approval of the Government of Assam. As a
result, the papers have stopped publication in
Gauhati. This is another emergency clamped
in Assam in the name of preventing!
communajl disturbances. Sir, the most
significant thing is that they have said that
they want these controls in order to prevent
communal trouble. They have stopped all
news on the movement regarding the
existence of foreigners in Assam. After admi-
tting the existence of largS. scale foreign
nationals in this House and in the other house
for 15 months the Government has come out
with a statement questioning the very pre-
sence of foreign nationals. Now, they
question the very presence of foreign
nationals. It i absolutely clear from the
statement of the Government that they do not
want to solve the issue. They want to deceive
the people and also the whole country.

Now, Sir, during the last 3 or 4 months, the
CRP forces have been stationed in all the
towns and the villages. They have attacked
and killed people. During the last 3 months,
they have killed as many as 23 persons in
different places when people were staging
peaceful satyagraha and wanted to violate
only section 144. The other day, I was in
Gauhati along with some of my colleagues of
this House. We found...

MR. DEPUTY CHAIRMAN: You have
one minute more.

SHRI AJIT KUMAR SHARMA: Sir, there
I found how the CRP Forces have been
behaving.  They attack

[ RAJYA SABHA ] to a matter of urgent 28

public importance

even small children. They have attacked the
Bar Association library. They attacked the
lawyers while meeting inside the Bar Library.
They have not spared even the hospitals and
their patients. This is how they have been
behaving. As one of the very old lawyers and
a freedom fighter told us, at Gauhati this is
something like that of an occupation army.
This is the type of behaviour of the CRP
Forces in Assam. This is how things are
going on in the whole of Assam. Now I
would like to ask the Government why they
have not been able to succeed in the
negotiations. The other day, I met the Home
Minister. I have written a letter also to him.

MR. DEPUTY CHAIRMAN: Now, your
time is over. Please take your seat.

SHRI AJIT KUMAR SHARMA: 1 will
have to put my questions.

MR. DEPUTY CHAIRMAN: Mr. Warjri
is not here. Now, Mr. Biswa Goswami.

SHRI AJIT KUMAR SHARMA: I am the
Mover. The questions must be allowed.

MR. DEPUTY CHAIRMAN: No, please. I
have told you. You have said everything that
you wanted to say. Please co-operate with the
Chair.

SHRI AJIT KUMAR SHARMA: The
questions must be allowed.

MR. DEPUTY CHAIRMAN: Now, Mr.
Biswa Goswami.

SHRI AJIT KUMAR SHARMA: Sir...

MR. DEPUTY CHAIRMAN: No, no. It
will not go on record.

Shri Ajit Kumar Sharma (Continued to
speak.)

MR. DEPUTY CHAIRMAN: You please
take your seat. It is not
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going on record. Now, Mr. Biswa Goswami.
You will have three minutes. Please put only
questions. Do not make a statement.

Shri Ajit Kumar Sharma (Continued to
speak).

i MR. DEPUTY CHAIRMAN: You take your
seat. You are repeating the same thing. It is
not going on record. Mr. Goswami, you
please put your questions. The Minister will
reply at the end. (Interruptions). This is the
decision of the House.

MR. DEPUTY CHAIRMAN: He is going
on repeating the same thing-What else has he
said during all these ten minutes? He has not
put a single question. (Interruptions).

SHRI DINESH GOSWAMI (Assam): The
people of Assam are Dbeing killed.
(Interruptions). 1If this is the behaviour, we
will not allow the proceedings to go on. We
want to co-operate. But what is this? We will
not allow to proceed. (Interruptions) .

THE LEADER OF THE HOUSE
(SHRI PRANAB KUMAR MUKHER-
JEE): Sir, this is most unfair. What
ever is decided in the meeting of the
leaders, if individual Members want
to flout, we cannot allow it. If the in
dividual Members want to hold the
House to ransom, we cannot allow
it. (Interruptions).

SHRI DINESH GOSWAMI: We assure
you, Sir, that we will complete the list...
(Interruptions).

SHRI PRANAB' KUMAR MUKHER-
JEE: I can tell you that not a single
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Member of yours will be allowed to speak, if
you behave in this way,

(rnten-uptions)

MR. DEPUTY CHAIRMAN: Please take
your seats.

SHRI KALYAN ROY (Wesl Bengal):
The whole trouble started because of the.
..(Interruptions).

MR. DEPUTY CHAIRMAN: Please take
your seat, Mr. Kalyan Roy.

aadm @y Hama § I gy
(= qaiem i) - fegEt Fwchw
qrgad il @ I 9g N = F
FIHT T AT JqTET AZA & QA
g frors gon ar fF oF W & mvex
Fifea gEard qaveg &1 far Frgar |
(Interruptions) q& Fg7 IFFT
SHRI BHUPESH GUPTA (Wes Bengal):

Sir, why is he bringing ii the netas all the
time? (Interrup tions).

Y @aE Aad  ad qqi @
gfafafor agr stfeaa 4, wra7 4@g
Y F, qiw T A G |

SHRI U. R KRISHNAN (Tamil Nadu):
We were not invited.

MR. DEPUTY CHAIRMAN: Mr.
Krishnan, may I tell you... (Interruptions).
Let me tell him that your leader was invited
but I am sorry to say that your party did not
attend it. You inquire from your leader and do
not stand up. Where; was your leader? He is
always absent from the House and then you
blame the Chair. I am very sorry. (Inter?-
uptions). Please allow Mr. Sitaram Kesri
to speak.

SHRI PRANAB KUMAR  MUJ-
KHERIJEE: You always take: the House for
granted.

ot FRIUR FAK : AR ;i
F AR AT TS A E A A qETH
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I am not blaming you but instead of getting into

Faq 7 wq wfeard sufga w7 a5 a wrangle, let him ask the questions. I have been

&, wire g fagza & i o faors fastas
oEATTSIY FHAY 0 At g & A
7 Safeqa  giwe faar gawr 9@
qAT A FezErF g | W faaza g fw
ot off fo avz 7 awa § W@E 99
7 Far =fgn | F 95 wE S
HIATH T AGAT FH AZATN &, TH 34
FH AFACT AZN THA TF §, AfHA AT
faoia gan & @t wraam arfgn

SHRI KALYAN ROY: He was
not there.

5

MR. DEPUTY CHAIRMAN: He was
there.

SHRI DINESH GOSWAMI: Sir. he has
been asking questions. ( Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Dinesh
Goswami, let me tell you that he has not said
anything new. He is going on repeating the
same thing. You cannot go on as long as you
like in this way.

SHRI KRISHNA CHANDRA PANT (Uttar
Pradesh): Sir, today wa have a lot of business
to take up and this business can be taken up
only with the co-operation of both the sides
of the House.

MR. DEPUTY CHAIRMAN: Yes, yes.

SHRI KRISHNA CHANDRA PANT: May
I complete? A lot of time is being taken up in
discussing this matter. I would say that Mr.
Sharma's agitation in this matter is natural
and you might allow him to put the questions
and he may co-operate by putting the
questions briefly.

MR. DEPUTY CHAIRMAN: Perhaps you
were not present here. Do you know how
many times he has been telling the same
thing?

+ here from the very start.

SHRI BHUPESH GUPTA: Sir, I wish to
say that Mr. Sharma should be allowed to ask
questions.

MR. DEPUTY CHAIRMAN: All right.

SHRI BHUPESH GUPTA: You assume
things. As far as the leader is concerned, the
less said the better. I was horrified to see the
List of Business. I came a little late, towards
the end. but since all friends wanted to have it
that way, I did not know...

MR. DEPUTY CHAIRMAN: Mr. Bhupesh
Gupta, we were just starting when you came.

SHRI BHUPESH GUPTA; Don't give that
impression. I got a telephone call that the
Chairman has called a meeting. I did not
know what the meeting was for. I was late but
it happened what you have said...

MR. DEPUTY CHAIRMAN: No, you
were thereSHRI BHUPESH GUPTA: At
least, I would ask the Opposition leaders not
to go to the meeting unless the agenda is
circulated so that they may discuss amongst
themselves as to what stand they should take.
As far as today is concerned, we can
somehow manage. Mr. Sharma should be
allowed to speak.

SHRI PRANAB MUKHERIJEE: I will take
one minute, Sir. The whole thing came out of
a request of the Opposition leaders to me
yesterday that we must adjourn at 8.30 and
that they will co-operate with us; otherwise,
we would have completed two items of the
business yesterday. I conceded to the request
of the Opposition leaders. It is not on my
own. Even some of my colleagues, told.
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including yourself, that the same thing would
happen and it would be repeated. But I trust on
the words of the Opposition leaders. Now, Mr.
Bhupesh Gupta may not have been there but
Mr. Shahi was there. Mr. Nanda was there,
Mr. Manubhai patel was there and all of them
requested me -and thereafter according to their
suggestion, the meeting was arranged in the
morning in the room of the Chairman and
there also we decided it. Now, if individual
Members belonging to some parties want to
defy their leaders, it is for them to decide So
far as I am concerned, I was given the
uiKterstanding like this; Mr. Dinesh Goswami
was present there and he also said...

SHRI DINESH GOSWAMI: No, I
swas not present... (Interruptions).

SHRI FRANAB MUKHERIJEE: No, I am
on my legs. You cannot interrupt. Therefore,
the whole thing came out of the trust which I
had on them and I took the leaders of the
various groups on their words. It is unfortu-
nate that some individual Members speak
something in the meeting of the chamber and
decide something in the Business Advisory
Committee and when they come to the House,
they completely change it. No business can be
transacted in this way. If the hon. Members do
not want to cooperate, it is for them to decide,
but whatever we decided. I would request the
leaders to strictly adhere to it otherwise, in
this way, no business can be transacted.

SHRI MURASOLI MARAN
(Tamilnadu): Mr. Deputy Chairman, you
know what happened in the room of the
Chairman. You should permit me. Sir.
..(Interruvtions). What is the meaning of the
meeting of the party leaders? We understood
something and then we are not paid heed to.
Why should you call the meeting of the party
leaders? You can dispense with it.

1483 RS—2.
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SHRI BHUPESH GUPTA: Sir, I

do not disbelieve Mr. Pranab Mu-
kherjee.  Generally, Mr. Pranab Mu-
kherjee, when a request is made,

calls a meeting. So what he has said,
I am not at all disputing. But some
procedures are there. Now he said
that certain individual Members say
something. Anyway, for the future, I
have got two suggestions. One is that
Mr. Sharma should be aollwed to
speak...

MR. DEPUTY CHAIRMAN: How much
time you think is proper?

SHRI BHUPESH GUPTA: And
secondly .’

i

MR. DEPUTY CHAIRMAN: How much
time should I allow him? How much time
you want Mr. Sharma?

SHRI AJIT KUMAR SHARMA: By this
time I would have finished whole of my
speech and much more.

MR. DEPUTY CHAIRMAN: You take
two minutes; put your questions only.

stAreArags s (7002
Z ANHT AR & | HWIT T4 A 21|
TS F HT% TAT TET FAT 2000 0

=t Igaqml
wWE I

# e AE @l

I am only spea™ung loud to make him hear.

SHRI AJIT KUMAR
basic question is, the
that  determination of foreigners cannot be
based on  linguistic or  communal
consideration. They have said, we have

SHARMA: The
students have  said

absolutely no intention of harassing the
bona fide Indian nationals. We have made
it clear in the beginning that foreigners

should be detected on the basis of the
Constitution and the laws of the land as they
exist today including the Citizenship Act. the
Passport Act,
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the Foreigners Act, etc. In doing so, the
NRC of 1951 and the electoral roll of
1952 may be made use of. Now, Sir. the
Home Minister has said...

MR. DEPUTY CHAIRMAN: Don't
read what Home Minister said. You put
your questions.

SHRI AJIT KUMAR SHARMA: It is
a relevant question.

MR. DEPUTY CHAIRMAN: I do not
allow this. Please put your questions. All
these points are known to everybody.

SHRI AJIT KUMAR SHARMA: I am
putting questions only. What has stood in
the way of the Government agreeing to
this formula of the students? They are
insisting primarily on detection. I would
ask the hon. Home Minister and will the
hon. Home Minister reply?

Sir, ' secondly, when is the hon. Home
Minister going to withdraw the CRP
forces from Assam and when he is going
to make an enquiry into the atrocities
committed by the CRP? These are the
two questions and I would like these
questions to be answered by the hon.
Home Minister.

SHRI BISWA GOSWAMI (Assam): Sir I
rise with a heavy heart. I would beg to
submit that in Assam, a reign of terror has
been let loose by the CRP and the
Government. When the Opposition parties
sitting with the representatives ~ of  the
Government decided to hold tripartite talks,
when the movement leaders sent some of
their representatives to Delhi for the
purpose of eliciting opinion, when
they had expressed a desire to solve the
problems through negotiations, at that time
the Government resorted to repressive
measures in the State of Assam. Sir, I do
not know what prompted the
Government to take such massive
repressive measures in -Assam in this
manner. Has the Gov- I eminent declared
a war on the people of Assam? Do they
consider that
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Assam is not a part of India? Sir, many
innocent satyagrahis are being killed daily
in Assam. If you see the newspapers you
will find that people are being killed
daily, unnecessarily, in Assam. The CRP
hag been deployed to assault people. Even
the passers-by are being assaulted. The
Cotton College hostel was raided,
similarly, in Jorhat student hostel; were
raided. What is ' the purpose behind this?
Does the Government want to make the
foreign nationals issue in Assam, a law
and order question? Does the Government
want to make it a law and order question
and solve it accordingly? I would like to
know from the hon. Home Minister.
(Time-bell rings) Sir, I have just started.

MR. DEPUTY CHAIRMAN; You
have taken three minutes.

SHRI BISWA GOSWA(ffi; Sir, Assam
is burning. I am very sorry, Sir. There is
no realisation here.

MR. DEPUTY CHAIRMAN: If we go
on like this, we will not be able to
complete the Business, T said it yesterday
and I am saying it today also. Now,
please sit down.

SHRI BISWA GOSWAMI; Sir I have
just started.

MR. DEPUTY CHAIRMAN: You
have already put so many questions.
Please sit down now.

SHRI B'SWA GOSWAMI: I have
started with the questions.

MR. DEPUTY CHAIRMAN: You
have already taken three minutes.

SHRI BISWA GOSWAMI: I will put
questions only, specific questions.

MR. DEPUTY CHAIRMAN: You
have already put so many questions.
Please sit down.

SHRI B'SWA GOSWAMI: Sir, the
question is, does the Government want to
solve the foreign nationals issue on th,
basis of the provisions of the
Constitution? Does the Gov-
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ernment want to solve the foreign nationals qt TRl :ﬁz:rﬁq.m : ggqamfa

issue on the basis of *" Constitution and the ST . ) :
laws of the land? The movement leaders have ey i e R faaa g.ﬁ? g

said that this problem should be solved on the ST HY STFF 7 qga FHI AL 4T |
basis of the provisions of the Consti- , tution. w& zry fams # @2 fo fufas
What prevents the Government from accepting _° e

TR @RI AT CH FEA 159

this suggestion of th, movement leaders?

AT g1 & | A faaw ] 71
= afas gm w9l § 919 39 yeAREE
o 97 A 4T Sl 9% W 4 Avd
would like to put only one question. " T @ T & 1 awafy wgten &

7z F49 fFan a1 fy mfad o= zw

MR. DEPUTY CHAIRMAN; You have o0 T'#&T o T@T | #EH #
already put many questions. Do not repeat 15 g wwdi¥ feafa werw g w3
them. AT Fgi 9T ST AT ATAT W1 E &,
SHRI BISWA GOSWAMI: I am putting "% 901 & Hall off &1 41 a1 71

only one question. Why are the people being @ | @gf 7% i a2t ww¥iz gzam0 #1

killed unnecessarily? In the past also, a 55} 5 | zzj & T w Al
satyagraha was launched. But there had been = . g s s
no incidents of violence. Why has the Gov- @'« &l 4T g T@m A FT

ernment resorted to firing on the peaceful THETHTHITHTATE AT T darar =ifgn
satyagrahis? Sir, my question is,... THT Y qATE wAr AERE w1 AT
MR. DEPUTY CHAIRMAN: Please take THET [® & UF § 57 97 Ha¢ a7

your seat. If we go on like this, the whole @rr 747 & ?
schedule of Business will go away. .

MR. DEPUTY CHAIRMAN; Please take
your seat now. Mr. Ladli Mohan Nigam.

SHRI BTSWA GOSWAMI: Sir, I would =7 ggawmaefa : 3T AHT § ana
like to know whether the Government is going ‘gﬁ*?ﬁ |
to withdraw these repressive measures aid start
negotiations with the movement leaders by

creating a congenial atmosphere in the State of ot srew WEA famg ;o o, §
Assam. Does the Government know the - 22
consequences which may follow from this I A A ”ﬁt O § HIT ae &
reckless policy of repression that the T&91 =Tgan § f&F o ware %1 feufa
Government has  adopted? Does the 3 g sifraT @A &7 &
Government know this? ! % b
g WY SfY & oA Argat § 5 Wy A
MR. DEPUTY CHAIRMAN: Yes, Mr. aff agi & farertfast &, aor siars afeqz
Ladli Mohan Nigam. ' N -
A AT & T Aot dow gh 41 71T
SHRI BISWA GOSWAMI: I want to know S &[T & ®TT & &1 Ara=a &1 W17
all this from the Home Minister. M SR X B - fait 3 A
e 7 faan ar sawr sw@ifEy
T K N OATAA E | I WY ATE
st GaT ST 2 Awa & e wmam
# qretew aare ara fae | gt
ag T &1 & fergeana o avdt qw s
Gar gar & | v fegegema ¥ 9= gu
fieft ot =afier it gt & faarer fam s ?
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[ aveat wigw faow)
# quAan § 6 g A4 MArawn
# g feafa dr s &Y & M ars az
fraaft sr@eT AT T | #H oF
ara ag v a1z faarar smgan § v ag
ATAAT WTA FT AN F | WSET AT
gt % foar o o gant AW F qu=
47 4 a1 ITG AHTH A 4T WIHAT
A7 GAT AT | 3@ S F ArE afww
ATEd  ETALHET TALA g1 F¢d 9 |
7 #Hto Arfo Fo fawrw # 4 | IFX
AT % favaargq @rgg g afaa
q | AR TA § OF GOHAT T4 gHT
a1 | age famsa 192 F 318 0F 9o
ArE oft o T a4 g€ o 1 g e
= e ot v ey #8009 & 1 Fgn AT
i 106aamaa® wmE 1 A
AT \iEAT § & g0 e 9 feaen
a+ {way a7 97 IqF  Foq feaq
fazfargi 2 qaar 37 397 g1 a7 4 7
ATTHT 47 AFFT arsaa gem fF oa
AT Fiforor ag &Y a7 @r @ & oW
I F1 FURARTAS &7 3 f2ar s |
A9 ava ey gare faafwat F1 o
ZVAET AT | WIYRT ag arst @t I
7ogmd e s fad waer
1At 4 vt feafa § ag o wifow
rowr @ § 5 oew arewwiaw
=q & fegrona, & wngang freae ars
st faar sty g ot e wrdo dlo
A dt Tas #l g fear o ?
# argan-g & semEefal & amy
AT AT ATAHT g€ W IO AL
o ST wrH AT & A, war w awy
wFA 1 AFAT FUCA 7 Fw AW
a1 i g€, A AT we qar
# ar=dta 7 5t srare faer a7 % 0f,
FUT 394 UMY &F ® AG0T HL0T 7
A 29§ W B IIEILT AT ATRATE |
ad ot g fadft @ owd & @
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“The police ordered the group

which was absolutely peaceful to
disperse within two minutes and
immediately bursy gas shells and
then resorted to lathi charge.”
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SHRi DINESH GOSWAMI-. Mr.
Deputy Chairman, Sir, some day un-
doubtedly the history of the Assam
movement will be written; and on the
day when it will be written I can tell you
Mr. Zail Singh that you will And a place
of pride in the history of the movement
because whenever there has been a lull in
this movement it is your Department
which has given a fillip to the movement
by proclamation of curfew by lathi
charge, and by other atrocities. Of course,
in that history the name of the people
of Assam will be written in gold and
the name of Mr. Zail Singh will be written
in red—red indicating the blood of
the innocent people, children, mothers and
sisters, of Assam. Sir, today in Assam
not only a reign of terror has been let
loose, but also a deliberate attack has
been made on all our institutions. The
Cotton College which i, the prime
educational centre of Assam—the nerve
centre of educational life—has been
subjected to atrocities. At 3.30 in the
morning the CRP men went and rounded
up all the hosteliers, put them in a bus and
took them to the police station, kept them
there for nine hours without even
allowing  them to answer the call of
nature. Then, Sir, in Jor-hat, the same
thing has happened. The Assam Sahitya
Sabha iy a very important cultural
organisation of the Assamese people.
When you touch the Assam sahitya
Sabha, you touch a weak corner of
every Assamese heart. Its office has been
seized and sealed. I have before me a
telegram, not from the Assam Gana
Sangram Pari-shad, not from the
Student's Union, but from the President,
Gauhati Bar Association, who is of the
same age of my father, who has been
beaten. Is it that the people of Assam have
gone mad?

12 NOON

The Prime Minister said yesterday that
it was a narrow sectarian movement.
History will judge whether
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the movement is a narrow sectarian
movement. But May I ask the Prime Minister
with all her experience of public life and you
Mr. Zail Singh, "Can any people who are anti-
national, who are not committed to the cause
of nationalism, carry on this movement for
fifteen months in such a manner?"

May I point out in all humility to Mr. Zail
Singh that we have seen parallelg of this type
of repressions in other countries with
disastrous consequences. Mr. Ganesan of the
DMK has gone to Assam. He is not a
sympathiser of the Opposition parties. Rather
he is a sympathiser of the ruling party, i hope
you will give Mr. Ganesan sufficient time to
state what he has seen in Assam. Let an
independent Member who has gone there and
who has no sympathy with the Opposition,
tell before the House the true colour of what
has happened in Assam.

My time is short. I promised my co-
operation. I am not going to take more time
But I want to warn this Government that there
are many parallels in the history where efforts
have been made t, let loose terror on the
people, curb democratic movements, when
efforts have been made to frustrate the people;
movement for narrow political ends, political
upheavals have taken place. We have seen
such experiences in the neighbouring
countries.

Mr. Ladli Mohan Nigam has given some
indication of the anguish of the youth of
Assam. Today "you come and talk about
national integration. But when after one year
of the long struggle when our brothers, sisters,
mothers and fathers are beaten on tlhe streets,
are mei-cilessly killed, when innocent people
have been fired upon in all places, when after
one year of struggle the Government have
tried to protect the foreigners and not us_
what is th, use of this talk of national
integration?" We have no answer to offer.
Such feelings are
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dangerous. Mr. Zail Singh, history gives
enough illustrations of disastrous
consequences when efforts have been mad,
not to redeem the grievances.

Assam is an extremely sensitive
area bordered by some States where
insurgent movements wer, already
there right from the Independence.
(Time bell rings) Give me one minute,
Sir. Every wrong step that you have
--n  has only created more and
I more alienation of the younger gene-
ration of Assam from the national
mainstream. Remember this younger
generation of Assam is as patriotic
as the rest of the country.

Sir, yesterday night at 9.30 the liberty
of the people of Assam  has

I been stiffled by the censorship of the Press. The

Premier dailies of Assam have been asked to
give within one hour to the Government all
the mate-

] rials they were to published, and the "Assam

Tribune" and the Dainik Assam" have not
reached the people of Assam this morning.,
These papers have not been published. Can
you imagine the impact of the censorship of
the newspaper; of Assam? Let me point out
that today the life of the people of Assam,
everyone irrespective of cast and community,
is in geopardy. Their liberty is in peril,

J and the democratic values have been total

casualty, sir, T would only appeal to the hon.
Home Minister: Kindly withdraw this ban,
this censorship of the papers immediately. Let
ug not create an Impression that Assam is no
longer under a democratic Government and
that we are going back to the days of
totalitarianism there. Withdraw all repressive
measures. I would appeal to the All-Assam
Students Union and the Gana-sangram
Parishad also for the same reasons to respond
to offer of talks if the Government of India
offers to talks to them: I would urge upon the
Home Minister kindly to see that the
talks are resumed immediately

Heaven's sake in the name of Indian
nationalism kindly stop this repres-
sion because the every drop of blood
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that you are shedding in Assam by the polic,
atrocities either by their lathi blows or by the
police firing, is creating greater and greater dan-
ger not only to the North-Eastern region but to
the rest of the country. And as a patriot, as any
other patriot in this country, as a person who
wants j to always remain a part of Indian nation,
I see very dangerous situation ahead of us
because of your wrong policies. Try to learn
lessons from history. Sir, I am sorry I could not
say all that I wanted to say. But I assure you of
my cooperation and as such do not take further
time.

SHRI SHRIDHAR WASUDEO |
DHABE (Maharashtra): Mr. Deputy
Chairman, Sir, when thousands of people
are courting arrest in Assam— and about a
lakh of people offered satyagraha about a few
days back— it will be wrong on the part of the
Government not to see the realities | of the
situation. Sir I may only refer to the statement of
the Home Minister made today, in which on page
2 he has said that the new Ministry has been
installed on the 6th of December and that they
are taking all the steps. This Ministry, Sir, is a
Ministry of defectors. In the beginning only
eight MLAs were there. Then they tried to get
some more ~ MLs Now they have an Olympic
record of 52 MLAs in the Assam Congress (I)
legislature party. A dummy Government ha
been installed by the Home Minister in order to
have a buffer in the situation. Therefore, may I
know from the Home Minister whether he | will
ask the State Government to call 1 the
Assembly immediately and get their policy of
repression  approved , by the Assembly? I am
told that about 20 to 22 MLAs of the
Opposition I were arrested because they were
asking for a peaceful atmosphere and
because they asked the Government not to
treat the satyagrahis in this manner or to fire
on them and kill them. Sir, it seems as if the
whole of Assam is against the Union Gov-
ernment's policy, and though they are
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carrying on the agitation peacefully, they are
made to face lathi-charges and firing by the
Central Reserve Police Force. 1 would like to
know from the Minister, therefore, if he is
going to have a censorship in Assam. Toda"r
I read in the Times of India a news-item
which is very disturbing.

MR. DEPUTY CHAIRMAN.
question has been put already.

That

SHRI SHRIDHAR WASUDEO DHABE. I
am not asking on thai. I am only asking on a
different aspect. The news item says: —

"The Assam Government today
assumed special powers with immediate
effect under th, Assam Special Powers
(Press) Act, 1980, to pre vent or combat
publication of matters which are likely to
affect public order."

I would like to know from the Home Minister
whether censorship which wag part of the
Emergency period will again be imposed in
Assam. It will not help the Government if
news is not allowed to go out of Assam (r if
free communication is not allowed. If the
State Government has taken this step, I would
like to know whether th, Central Government
was consulted before thig atrocious decision
was taken by the State Government to prohibit
publication of news. It is a shame that two
important newspapers, "Assam Tribune” and
*'Dainik Assam" had to suspend their editions
simply because cenorship is being imposed.
Therefore, all these Draconian measures or
Emergency measures are not going to help. I
would like to know whether he will issue
instructions immediately for the withdrawal of
the Central Reserve Police Force and the
Army which has been alerted. Hostels a’e
being raided. The houses of peaceful people
are being raided and they are being arrested
on a mass scale at midnight. It seems the
situation on midnight knocks which i coming
in Assam is going to come all over India.
Therefore, may I ask the Minister whether h,
will advise the State Government
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to call Ih, Assembly immediately and get
its policy approved, specially .about the
prohibition of publication ' under the
Special Powers Act? Secondly, I would
like to know whether he will tak« steps to
maintain a peaceful atmosphere. I endorse
the suggestions of Mr. Dinesh Goswami
that a meeting should be called and Jet
there be a dialogue sy that the problem
which is affecting the entire country is
solved peacefully.

SHRi L. GANESAN (Tamil Nadu):
Mr. Deputy Chairman, Sir, my speech
will not be surcharged with emotion as in
the case of some of the Members because
they are hailing from Assam. But at the
same time, Sir, i may be permitted to say
certain things. I know the shortage of
time and I will certainly cooperate with
the Chair.

Sir, this problem of foreign nationals in
the North-Eastern region is not a new
phenomenon. It is not a new problem that
has come up suddenly. That problem has
continued ever ince our independence.
Pandit Jawaharlal Nehru, the great archi-
tect of modern independent India and,
above all, I should say, the one true and
trusted friend of the people of the non-
Hindi speaking region, had himself
recognised the existence of the problem
in the year 1962 itself. And he also
accepted that it should be dealt with.
Even Mr. Vajpayee, th, former Foreign
Minister, accepted it in the year 197&.
Then the Chief Election Commissioner
accepted it in the year 197S. In the year
1950 itself Parliament enacted a law with
regarding the foreigners' problem in
North-East Frontier. Our hon. Home
Minister has accepted and tried to bring
about a solution, I appreciate it to some
extent. Our beloved Prime Minister,
Shrimati Indira Gandhi has made sincere
efforts; 1 don't find fault with her. She
has recognised the existence of the
problem and the need to solve it. I am not
going into the details giving statistics or
the gravity or the seriousness of the pro-
blem. Right from 1950 every responsi-
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Die person accepted mat tne prooiem
exists and every responsible person
accepted the gravity of the problem, the
seriousness of the problem. And yet the
problem has not yet been solved so far.
When there is a problem, a burning
problem, a serious problem, left
unsolved, what is the course of action
open to the people of Assam? What is the
alternative course left open to them?
Naturally they opt to agitate. I am not
going to blame either the agitators or the
Government of India when it takes action
against the agitators. Of course, the
agitators will say that the Government of
India is letting loose the forces of
suppression and the Government of India
will say that the agitators are inciting
violence. But as far as i am concerned, so
long as the problem is there, there is
bound to be a disturbed situation which,
if allowed to continue, may in the long
run affect the entire nation. Therefore,
my point is the Government of India has
somehow to solve the problem by
negotiation; unless that is done, there i a
very great danger lying ahead. But, Mr.
Deputy Chairman, I may be permitted to
dispel one fear. I have been to Gauhati as
Mr. Dinesh Goswami has said, not on
invitation by anybody, but I have been
there to meet a relative of mine. I have
seen many things there. One thing let me
tell you. Outside Assam it is said that the
Assamese agitators are deriving out of
Assam those who have come and settled
in Assam from other parts of India, say,
Tamil Nadu, etc. But Sir, that is not the
case that is not true. I should say with all
sincerity at my command, as a matter of
fact. I have met the Tamilians there who
said that they have never been troubled or
there has never been any trouble caused
to them; differences of opinion have been
reduced very much. 1 take this
opportunity to appeal, the agitators are
agreed and the Government of India is
also agreed; as a matter of fact, the Gov-
ernment has agreed to deport those who
have come after 1971. Also the agitators,
if I am correct, are not disturbing those
who have come and
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settled there before 1961. Only the
question of people who went there
between 1961 and 1971 remains. Elec-
toral rolls must be the only basic record. I
therefore appeal with all sincerity, we
have got great faith in our beloved Prime
Minister, Shrimati Indira Gandhi, and we
have great faith that she will be able to
solve the problem. If she does not, who
else is there to solve the problem? I
therefore appeal to the hon. Home
Minister to call a tripartite meeting and
find a solution in a peaceful manner;
otherwise, there is a great danger lying
ahead for the nation. It is not merely a
problem of Assam, it is- a problem of the
nation as a whole.

SHRT KALYAN ROY: Let the be-
loved Home Minister reply!

MR. DEPUTY CHAIRMAN: Now,
"Mr. Bipinpal Das.

SIIRI L. GANESAN:
about Home Minister's reply?

Sir, what

MR. DEPUTY CHAIRMAN; H, will
reply afterwards.

SHRI BIPINPAL DAS (Assam): Mr.
Deputy Chairman, i speak with anguish at
the recent developments in Assam. The
recent developments in Assam are very
unfortunate. Some time ago there were
clear signs of improvement in the
situation but in the recent weeks the
situation has deteriorated. I should like to
ask the hon. Home Minister what factors
have contributed t, the recent deteriora-
tion in the situation in Assam. In the past
I have expressed myself very clearly that
I did not agree with many aspects or
many things happening in the course of
the agitation. I do not want to repeat.
Everybody has agreed that it is a genuine
problem and it is a national problem and
it must be solved. This has been agreed to
by everybody. Now, what is the crux of
the problem? I want the Government and
the Home Minister to understand this
and, therefore, I want to repeat what I
said before
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in tnis House, mere is a genuine fear and
apprehension in the minds of the
common people of Assam. I am not
talking of the leaders of the agitation
because they might have different
motivations; but what about the common
people who respond to the call of these
agitators? There is a fear and
apprehension in their minds that
ultimately they will be lost completely,
culturally, economically and politically,
unless this problem is solved and further
influx is completely stopped. This is the
crux of the problem. I want to know from
the Home Minister what concrete steps
he is going to take to remove this fear
and apprehension from the minds of the
common people of Assam. Once you
remove this fear from their minds, the
situation will become normal in no time.

I have said already that agitation
cannot solve any problem. Ultimately
problems are solved only at the
negotiating  table.  Agitations  are
conducted only to focus the attention of
the people on the problem. That has been
done. Now, solution to the problem has to
be found across the negotiating table. I
have said it before and I have written to
the Prime Minister also that repressive
measures will not help in finding a
solution to the problem. Law and order
should be maintained, and maintained
firmly. Maintenance of law and order is
one thing, commitment of excesses is a
different thing. A problem like this
cannot be solved ultimately by excessive,
repressive measures.

I must point out that some people have
been instigating the agitators to continue
the movement in order to embarrass the
Government. That is one side. I have also
seen statements of some people of the
opposition parties—I do not want to
name them— that this movement should
be crushed by force. Now, both are
dangerous. To instigate agitators to conti-
nue the movement and not to find a
solution across the negotiating table is
against the interest of the nation.
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[Shri Bipinpal Das] To say that this
movement must be crushed by force is also
not in the interest of the nation because the
consequences of such a step will be
disastrous. Both are dangerous suggestions.
Some people have made public statements to
the effect that the movement must be crushed
by force and that is why I have referred to
that.

I want to point out that Assam is the
strongest base of Indian nationalism in the
whole of North-Eastern region. Many people
there took part even in the 1857 freedom
struggle and two of Assams illustrious sons
were sent to the gallows for their part in the
1857 movement. I need not tell the House
about Assam's “participation in the other
freedom struggles under the leadership of
Mabhatnia Gandhi. Assam is thus the strongest
base of Indian nationalism in that area .

ol qigH® gA faaw ;. Fq1 AlS
IT AT AYAT IT qFT 4G o 7

SHRI BIPINPAL DAS: If this base is
destroyed, if this base is weakened and if the
people are demoralised and frustrated and
thereby the base of Indian nationalism is
destroyed, then it would be very bad for the
entire country. I want all political parties to
take note of this important fact.

Negotiation is the only way out. The Prime
Minister said one thing and it must be noted.
She said that We must find a solution in such
a way that nobody will lose and everybody
will gain. That is the approach we must adopt
when we go to the negotiating table to find a
solution. (Time bell, rings). 1 will ask only one
question. Dogmetic attitude will not help
anybody. The approach should be flexible.
Only then we can find, a solution on the basis
of give bell rings). 1 am asking one concrete
and take and compromise. (7ime

public importance

question. What are the factors that have
contributed to the recent deterioration of the
situation in Assam? Is it true that the CRP has
committed excesses?  There are reports to this
* effect and I have also received telephone calls
from some responsible persons. I want to know
from the Home Minister whether he has any
information that the CRP has committed
excesses. Maintenance of law and order is all
right. (Time bell rin09). But if there are
excesses, what steps Government have taken?
And finally, I am happy to note that the Minister
said that the doors for negotiation are open. 1
would like to ask the Minister my last question.
And my last question, Sir: What new initiative the
Government proposes to V take to bring the
people to the negotiating table and to find a
solution which will ensure, in the words of the
Prime Minister, that nobody loses and everybody
will gain?

SHRi BHUPESH GUPTA: Sir, we are  gravely
concerned about  the latest developments in
Assam. The Home Minister called a meeting
of the Opposition leaders where all the Opposition
leaders came to two conclusions. One is that
there should be negotiations and  that
repression is  * not the way out and the other is
that there should be a tripartite meeting among the
Government on one side and the representatives
of the All-Assam Students' Union and the All-
Assam  Gana  Sangram Parishad and the
Opposition leaders on the other. Sir, an invitation
was sent and they have not responded positively to
the invitation to come  to this meeting. But we
never discussed, Sir, as to what should be
done. At least the Government did not ask our
opinion I  asto what should be done in the
event of the invitation not being accepted.
Nobody asked us. Surely, 1 Sir, if that question
had been put to us in the Opposition leaders'
meeting, we would have said, all in one word—
some of the Opposition leaders are sitting
here—that repression should
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not be resorted to and that it should be avoided.
Now, this is the position. After that, Sir—I will
be very brief and I know my time is short—three
leaders of these people, that is, three
representatives of the  All-Assam Students'
Union and one of the All-Assam Gana Sangram
Parishad met .me and had (prolonged
discussions 'iwith me. For the first time they
met me and I tried to explain to them the
position of the Opposition leaders and I made it
absolutely clear to them that a solution must be
found at the negotiating table and they on their
part should withdraw the agitation and that
there must not be any repression and that we are
against any repression. I made it very
clear. After that, Sir, we have not been called at
all, the Opposition leaders, by the Home
Minister or any other Minister—in  this
case the Home Minister—because the Prime
Minister wants to keep herself out of the picture
these days. But he should have called us.  Sir,
Mr. Zail Singh should have called us and he
should have called us as a sequel to the
other meetings that were held and told us. "Such
is the situation. They have not come. How do
you think we should approach now?" Nothing of
that kind at all. Sir. Unilateral, Sir, repressive
mjaasures ,have b”en laune)hed. Sir, on the
Assam problem we have our own views and we
have our own views on the agitation. I make
it absolutely clear. We are neither for this

agitation now continuing nor for any
repression. But one thing is clear that the
Government of India must take the necessary

initiative, which must be done first, in order to
pursuade the people who are not yet convinced
that the solution should be found at the
negotiating table.  If they cannot do it, if they
cannot do it on their own, they can take the
suggestions and support from others also.
This should be the approach.

Now, I can only say that thia method of
repression will only further aggravate the
situation. Here is
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a problem wnich cannot be solved by curfews,
bullets, batons, black-masia, threats of
imprisonment under the National Security
Ordinance and so on. It cannot be solved this
way and it will not be solved. You may
Bilence them, some of them for the time being
here. But the eruptions will be there and the
volcano will erupt and the lava will flow. That
is what is going to happen. ' It is far too
serious a situation for the Government to take
such a view and to make the kind of statement
that you have made. That is not the way to
tackle this problem.

Sir, 1 naturally protest against the mass
repression there. I protect. I am for protection
to the minorities here. But the students told
me that they were interested only in identi-
fying the foreigners. If some people are trying
to exploit them, deal with them. It is a
different matter. Real foreigners should be
identified. I asked them if they are so sure and
definite that they want to identify the
foreigners, they said 'yes'. "We want to
identify only real foreigners", they said. I then
said that there are some ways.

oy = fmg Amar (gfoyrom) o
T ocArez o Ater Az 2 f@
& saifasr ez oY qio e S
¥ g quAr wgar g f& oam A
sarar a1 fF @@t v o3 Fad
FIIAE ¥ AT WTIT FEAT ATRA
F% ag quar wEm g fF omew
# &7 wer zeeftw § 1 ox Al
e seEd 2, gad 4T fEedy @
oz Amd & e §.

(Interruption)

o qrE wIAT T 48
oAtzz mrq srEy § 7 (Interruptions)

ot =fr fam oF= o oar 3@t A
s W @ gnw g W fad &



59 Calling Attention

| 77 gix fag 7ear]

(el W ®WEE W@ g W a4
arey seag ¥ g ° 2 wHifaa
I H € RE qEl 2 | at # T
qMEAT g 0F T 3 WIAE A1 HER
FC T £ A4r 39 W1 F20 § fawe
¥

i

> 7
& !

SHRI BHUPESH GUPTA: It is not a point
of order. He sought clarifications from me. It
is not a point of order by any means. You
kindly start reading the Rules. (Interruptions)
Now, Sir .

MR. DEPUTY CHAIRMAN: Please
conclude.

SHRI BHUPESH GUPTA: 1 just
mentioned this fact because this is what they
said. Then, we said that if this is so, there may
be two, three or four ways of finding it out.
Let us discuss that. In fact I said that if you
want to go to the Delhi railway station, there
are many ways to go to the railway' station
from Windsor Place. This you should discuss.
I must say that students and other
representatives who came, spoke very
reasonably and mildly. I maintain, Sir, this
approach should be there. The Opposition
cannot give a solution; we can only help the
students and others of the Government. No
solution is possible without the students and
others. Therefore, stop repression, mass
repression, and discuss the question as to how
to meet the situation. Men like Mr. Dinesh
Goswami are here. We know, he speaks
reasonably, feeling so much. I share his
feelings. Had I come from Assam, perhaps I
would have felt that way, although I do not
support some of the things being said. I once
again appeal to the Home Minister and the
Government of India. Desist from the
methods of the big stick of mass repression,
forget your National Security Ordinance and
'bring your statesmanship, wis-
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dom, foresight understanding and sympathy to
bear on the subject for a solution. Similarly, Sir,
the students who came here from Assam said
that they would convey my request for talks to
the leaders. I hope they have done it; Then we
even suggested that if they liked the Opposition
leaders could gather to meet \ there. Now, I have
conveyed it, Sir. We are ready for this thing. We
can only come in as a help. Therefore, Sir, I
again appeal that the way to negotiations is the
only way. Nothing should be done—I am not
saying which side—which stands in the way of
negotiations. We must come to negotiations. If
necessary, Mr. Zail Singh should go to Gauhati
and face the situation, talk to them; this is what
the Home Minister should do. Government
behaviour, Sir, seems to be something different.
That is a fact. Once again I repeat that neither
repression nor agitation would solve the
problem.

Wl gEvw few (IR w3w)
f oum AW qHT [T § o

ot sowwmafy  za% wEw Qe
forr ™ § & 37 &1 sE@m Z=
# wfeme grm o) wx wiw WO
o afed

(Interruptions)

o gwTw o @ # ow £ A
SITAT AR E

ot guewefa : ma o A o
. wi§ wErErT atw 9% g ) g
T Al 9T )

o weTw fewy ;o sftwm, #
AT & ST wgar g ofwl

MR. DEPUTY CHAIRMAN:
not go on record.

This will

nr wE (wa Gwm fey): e
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AFifem wEwT e e gwe
F gY A AT At qroe faar

gt @ AT wifgw 4y, awE

f& ag =t wasr & wr
FUAT AP AEAT ® ) SHEHT AHIC
7 ot afafww § T &

Fdgdr | TR TH WA § o7
W Funfama TE S g F Jarey
T FT AFT HUA Fifhew H Sar
W oA mA W gw Ied  aEE
FEAE Ay da g o FEdE
& AV FWA IGFT ATET KT SOAT
aY arafw ag drar f& am
I @ A AW AEEE W
fau qears qF £ g aot
% Ay ot Wl du F R A

FY AETT AET HAET WX 1952 #
aRd [@F FIAMEFE AHE a9
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6 AT FA FT FIE TAGT AB(E
IR TEF AZ AT WA AT A, A
WA Few |

f et sadin ama, & & o

gmaw ¥ aw ¥ oaE F froer

fosom  foeft o¢ fam so w0
mfagEs Fwg T A a7 T
feem @1 dirme gwar  fEan s
W T AT § AW W @A a9
sl ZfFaEr Faammy FrawEd
uq aF w5 256 fasfaar a9
g W 240 FTFOT W@ A%
fafer Ewlr =gt v ofsEww &
a9z A 800FNT TE  FT REifFAw
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"The present understanding between India and
Bangladesh is that only those who were forced
~ to leave Bangladesh and take refuge in India
Tt & wre § o 6™ @@ 91aT after the 25th March, 1971, would be returned to

A e F e # srrepy Bangladesh for resettlement. It is, accordingly
waw ' B @ I‘Eﬁ part of the understanding that refugees who
@ wzar €1 uE  fAEEr WA A came to India before the 26th March, 1971

qEET W &1 Atdam @efar would not be sent back to Bangladesh. There

. aR ~ et gy C40 however, be individual instances of other
& l_ *:br[_ T % < At wr persons who had come to India prior to 25th
TATE dM™  HIAT

| 7 I HITT T March, 1971 through territories now comprising
Far e & g ofgeum T amg TEE Bangladesh and who could not return or who are

v revented from doing so for any reason. Such
T =) wEfEdt # g G o3| H v

individual cases will be required to be taken up
fagaT "R %I uTOdET war | "7 with the Government of Bangladesh. For this

= I = = purpose, the detailed particulars in respect of
il : & il hg I such persons may be furnished to the Ministries
AT #Ed ZEn R A% UTET of Home Affairs and External Affairs."

aAGET, 1979 ¥ 47 dR ws

[ardi s fag)

A Wi fewse, 1979 ¥ omwar
WATF  ® IO FIAT FHT 5] AT
T E | G A FEE T IAsT
TAET I g 0 F @w
g MRIET " dm ey w1 o3An
wf AT @a g gE 0 agi W
CRIC U I B 1 oo B B 3
§—10 #ifer A% ara gl AR
AT AT A S 39 Al
TN WA T o491 7 FW AR
agd 4 f& wedgwad aiE 7o

sHiwAeeT § AR fAawrw faar
S T gaat fawraa & o uw
oAl JEET AE 9w g g7

4 F vFare @1 afF g wEAn
FTET AR | A aATEl AT I W
dfFF HWE & A IR W oaA
grae faar fF 1951 3d w9
Faremr afgg 0 et Sodw
HEH AT AVAA  wHEREE AT qua
e § sa%r G @A
qUH & fau oS g wvTE
nF @2 o1 g fafaed Y avw
# 30 faaay, 1972%T WS AT AT
T T AR T FT AT E

S99, A% FE HET T W 1965 W
f fomr mar ar 1w
wifas # & AEafeEr ¥
aaqT w0 A@ 8 fawen s @
13w FE Aver I AE @A
qr | 79 TFAHS. T UF q27 @ Y
A€ AMA AT B WX A
frr o 27 # % 5 oag wm

wy & fao smg fAd 0 W &
F Az AR an-faamEa g | q@
usrzed &1 Ay fzar & wE oA
g9%1 ag  gaar war fE aEdwe
wrs fear & ag Aol & fsoaw
1971 & g7 &t wie § § gfew
Fzd ad & 1 3w ody s &
w dy fv 3 femgeam WOow@W O
fomt age &1 s A g S
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RIE I GO R CErei B & { S
afga wrd 25, 1971 ¥ arg W@

s 7 & gAsr gmdt faoverdr adi

& 1 3AR gH age fas@Aa ¥
77 A % g Ad A FN F
F1 1971 F qMT F7 FiA A THE
£7 £ #IC A o fgem g wiar
¥ 394 g% 3z &1 w1 g fF owax
w15 fgazzs @1 ar gax HeEAd
1 At BF3r 7T 1 wHT 7 fag
grar B @1 1951 ¥ &7 feismT
£ FF, AT FRAXN AT FET E
f¥ 97 1951 & 7T #F 1981

2 TF T FEE I NIFAAT AT ZA

feizz &% AT ez 7z &t sz
fx am Tzt W %W FY L, 0F
wRLag 1 w5 gWar ¥ fAw
F9f & ®TT IT AEW F 0 ozAA
IART AR FATAT WL qF AE
&¥% 99 a1, zAAT § FigAr A
fe zasr g7 & @ AfF 9q 280
#rv ZAIO AN FT AT 3AF HE
frsg A a2 1 FF WL WY A WA
Fw £ f& a4 Faew w1 #18 FT
freT wiom, safqq grwErz 7 favq

# 5 faz wIv TONR X W@

} §

ot q¥q A A oW A3 ALY A
A ¥ 5 feama adt oo arfgs o
AFY qidf & sTfy 79 § o Wi
HoaF N ¥ oaly Fz F g 7
1971 ¥ @8 af = =3
Fefas Agl sAv Anfga o

SHRI BHUPESH GUPTA: We said
no date.

r
wiAl ¥9 fag : T AT S
 amar g fF oA g3 W &
oved w0 § o gway ofr 39
¥z gEl A owm owEar g7

SHRI BHUPESH GUPTA: All we
said  was, don’t misrepresent. Wi

[ 24 DEC. 1980 ]
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said that there should not be any condition
about the cut-off date. We said it.

MR. DEPUTY CHAIRMAN:
please carry on.

(interruptions)

oAt @ Py o ooft faser wani
o o1 sl S F7 4 7 F auH
gl g fa 3 famedr e @ =2
Fe % § | IART TEE qEA A
TE1 AT, TEr AT T FEd W2 W
oS W AF FEa 2 afww #
fas o% & @@ #Fgw f& 2@
w weaT 7 oA foawe s
/a2 oar gewre fEeEr #1 qreen
qAFA 2 1 UF A AT IR @l
9% foo & sgan wgar § f5 w9
OHT F AET FEAT WifEw 1 TR
T2l f& T dwer #w Fd€ g
a1 F7 @ ¥ a8 fv ofemsw 3
TR O owvt o oft, feeem
T TYFT A agr At WSt 2
. SHRI DINESH GOSWAMI: Nobody said
it.

GIANI ZAIL SINGH: Mr. Sharma said it.

(Interruptions).

SHRI DINESH GOSWAMI: No-
1 body said that. That should not go

on record. Ihope the hon. Minister
will withdraw it. That should not
I bea part oftherecord. We have
not said that, we know.

SHRI YOGENDRA MAKWANA: Mr.
Sharma said that the C.R.P. is behaving like
an occupation army.

MR. DEPUTY CHAIRMAN: Yes.

SHRI YOGENDRA MAKWANA: What
does that mean?

wFAT @@ feg : @7, F@r oAl
TR 2 | Afea WA T Faa £ fF
Tg ZHTIT HA9E 721 & @1 f Wy
Fiag |7 graw F1oamw 2 f®

All right®
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st e g
Fgm e Twew fzam ) afew
# ot oft #1 sfad a@ 97 oA
w1 O
SHRI NARASINGHA PRASAD NANDA
(Orissa): Sir, Mr. Makwana made it absolutely
clear that Mr-Sharma said that it is behaving
like an occupation army. That does not mean
that it was behaving as the Pakistan Army was
behaving in Bangladesh. Hon. Home Minister,

you are the most responsible person in charge
of. . m

MR. DEPUTY CHAIRMAN: He knows it.

SHRI NARASINGHA PRASAD NANDA:
Kindly do not put any other meaning into it.

At @w fag o fedl SaoE
ATgE, WO AW AAE] FIA FTTE
2 o T A & A g fFoar
aeanpdt g1 o1 st Al wee A
T Feal 49y ﬁf-...(l’uterrupti&-ns\

st meet wgd w0 d@ o9
st wmgar g f& Ao e dte
#1 W1 =W 41 w{iv A favreman

1 o feovd o, sEET g v

aml @= fag . & 3@ a9 w7
z'g"[g|n:$ﬂom'§ofﬂ'a;ﬁ
o491 | IH T w97 3
A 80 gore 1 feEaw fear
qT | IAR F 3 AT 10 AT WA
fagew & faww fzar om 2

o1 wigeat WA mw o 2 g
10 gome fawmr w F O

amt @= fag . mwwr s
aAa & | ww frre 7 o sifwa
Y 9™ 3 @@ 10 AT A1 fEe

public importance  f

2 | fefy SJmdw Hrgm, § arden

T OFEAT E | A Ay Aveelt AwEA
farw % A9 59 9w W AEwA Z
AT FAFT EATH 4T | # Aga WA
a | wU e g & o3 ot v
i AT AE g7 vE ifEgmm avme
g & g7 usiEww amt AW v
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FfHeHE 2 VK zEE Wy @
ST qT A TOgAr § | H Aqman
g oma A wet & fad @
T gar fadnly q9f F  Favww
Ft AN T oA qe ApE g
f& gurdt A fra e &% 491
g § 7z oue AT fR 61 A%
et w1 9 frem S oo IWE
T® F ot T I3 #ir §Er
NTE T F 71§ |6
Fin AR fma ot fage amw afaw
g AR, ST faxdy ¥ 3w AW W
fegmm & frerer famm wmm
fF/r AT ;61 WT 71 AF
FF A W fF 61 WT Ty AR
F A o1 feewe &% A fraam
F aw W g fafes-fora @

W 97 gAY wE R ¥E Weer Al
g + ag wAw grm f5 3aan fafoam-
far 2 } % fofeww a4 7 A1
ogt 4 43 & wgr A W A% ¥ agt

eﬂ*ﬁﬁaaﬂqﬁﬂﬁﬁﬁvﬁ%
S %% 1 w7 Awa § IF g
mﬁ&ﬂwﬁmugwﬁﬂ?ﬁ
FT UL ARG K AW 1 omg UR
T T g fomsr AEA A AR
g 1w A zw oam o faw oA
#ifaa | mfay, @@ v § gHrg
T GHAT g g o+ FE WA
W % feasa gu A g9 9g AqUEd
T 5 3w @ gm0 B 9w
® I 9T A Al G oEE 0w
39 sz it mit Wt aTEae
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TGN TREY £ | WK 0F 9 A
F oaFd g & gart @ #
wﬂ?ﬁmgmﬁﬁ 51 & 61 a% Y

F g9 2 3w s g four @
2 3R owg 4T fF fFemw ¥
iy gy g fedww B Jo
ag st 9@m FT faar & fEedws
T @ gt AT wE A4 31T
fazz a%ft afY w@wa g0
wa @y fAwz A g a1 @l
& WEHEE T2 Fmn sad AR
¥ UF SR A frEw A0 L 48
g A frar f& ogw v § fem
dmiT ¥ 1 wa ot gmR wE o™ AL
feqen 8\ waEHT F WA aERA
#1 9 A i M @7 &0 ¥ @
ﬁm&m%ra‘mmwﬁu%arﬁ

f 99 R 1 T ¥ AvE A
“ dwen wv fam g F SN
A ah IR w4l A
s AR g o oavoT @
IAFI AT whae & -
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[T s fag)

fary %1 7 Wt wferwrr 39T T for A
AL 1 TAAHT 1 A
gfawr faar s fe Feer 3=t
fadtam asmn & w1 dfea fa
A1 HF | T A 97 qE AWl IH
f& #izw mEAwz Az wfawre fFET
ATAT  wEElts #1 T OARA H
nfetars % &7 Afeferz fao ama
Affg &1 wgw @t o 7 faAer
gfefede fam mr 2 e 3@ ww
frar gmr &1, ag safweger ar fazei
21 oA oW AW a1 feRe w0 F
a1 & 1961 #T 1971 F 417 W
A7 #gr a1 fafezeow i wEvA
g 2 wfww w1 w17 w7 =
W17 ag afaa &1 S A1 3EET
fawra Z 1 wav fedgwmr FT0 A1
AT MgEEE A1 AT T, ET
OF O FLAAT FIAT GO0 ZT I
FTAATY F7 & IAF] W H T@AT

T warfas wrar-faar fazeit 21 AT
faesft wrnfomr ¥ @=w d@T A1
A At ag  wewfmmdr e
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fEsm 21 smar 20 ar . s oW
T 5 1951 § 7 Fv 1950-
1953 & S9EA A 91 awq e
felt % 21 m 3 sawm A1 A"
3U*rr:‘-r€ﬁ?:ﬂ'qq§'aﬁ"§3ai:
AA-fTAT 45 2T A0 4 4§ 1960
AT 1965 § a9 far guw 7 14—
I5HMA & w4 gt A1 H-frer
7 I gfEEr w o= A1 ouw
AT AE F o1 ot aw g fE
I AT e § osEwr AW
T wET fF 0% A1 qger amr A
i owE B & ag v awiEe
33 qffva wEAwa & A W
A A ww § fe i g
T oIEt oA famn 2 oA afaa
a9 TG g oA few ot awfE
faz sme vaEzr Tgdes THe Wo
#lo &1 81 WET WM ) "7 34T
TR T 5287 AT faer 1 =W
FTET AT HAT M9 | ®OC 52 Ff
aer faet #1 s wAT A
THI FZ o ArEAT q@r 78

Tl O faeft & mResr 4@
T 7 arr el o7 A Ad
fear @t gt awme @ oft 7 @
g & sa 52 Y arv ez wET
A AFAT T AT 78 AT FG AR
HAT WA THH AR 71 AT
(interruptions)
A1 Igamefa o WA waET
Y, W wre @ gEegi &1 sed
fomar amamm & 3@ dam 2 A
[T T 2 U W OAWTS #fae,
(Interruptiony 9 AqME Z faar 2
wa #T @ T ... (Interruption)
qavd ofY @1 g, sETE W owr 9
=

a |
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st ggaqefs ;o Az Afaw
awr JEA F o wey ofeafza ol

g0 AT WIAIT ¢ AAT AGTAA,
AN qAER, A7 A AT T E 7

@ 7
A T @ o (3T
azw) . ogw @ fa¥ 3z oA 2 W e owR mro: T s
a7 3329 §13 Z 0¥ AT T Tt T, A W S
A OAT W7 T UFR FOWMAT qATED, .
FT FT oW ¥ o9 qIm ¥ far W (Intervuptions)
aZ g | wAATT AAfag St @

aw & fzy O F& Frar oww HiT

. ne A FqmwGta ;w7 ST dfsg
0 A oA A IMZTTOFAN

AT WT WTET FEE geeE ¢ @ %@

tInterruptions) 7 Z (Interruptions). ¥& Z1 T4T

A TN W WA T

AYEIT & ZEAN] qEEE & fAm Pl T § AT R )
ma §, faaedi ot waA 2 f6

A aAdE § fAm o & AR W1 AW gE@E Ao W
A TATE Ay T A 5 A W A oW Y, W oA A
A 7 wafam & e WA # w1

f& wr o Al St amaw fF

A5 qEF wO #, A

oSt Iwawefa o 6 3Ag w4 TR
FA U 1 B S

S A < m L A o} AREET WET Wig ;AT U0E
T W44 . . (Interruptions) & 1 i o gew b o R
v o X g

It should stop. Repression should

o Ard AEEIT T T, AB

Wﬁ?ﬂﬁlﬁ (Interruption)

4wy sqgwrafy « Just  reply to

st ZqaWIGTE @ ¥ St only one part, Mr. Minister. sy
qa faar 2 amET @ATH W9 wAifomafaa @ & iF § AW AT
EUE L gz Afam o

DR. BHAI MAHAVIR: Under P ) s =
what law are they firing on unorgan- bk feg : Zi® L Tl
ised peaceful satyagrahis squatting aw  fas= Zw 2 Ffew a3z
on the road? What is that law which A wEE A AN A 2
permits them to do so? What js the

purpose? | ow fraz awm A w1 wEA
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[wet @w fog :|
WEMA W WEYHA AT A, AGSAl FT
wr A Wt weer, aET g5 ar o,
T Ag @W w1 AfRT | ®OUF
AH AT AEAT E OH HTAIAA
e 4 F@ f& o wwe 9 owe
721 A W F 1 e wTe dye
T AT ATAT ZN, 7T FIE F=E {IAAT
A1 48 A% HUET W HA FIAl

N

Z & a1 wE wET o1 2 oag =2
qEAFE ¢ OAZT ¥ GeaAE ARl & )
qZ7 KT AL BIAT FT I 2

WA F TE 07 FE AT fAeRErdn
AR F TN TW F AR FT.

(Interruptions)

st AWET wAE g
o #@AT ® AR FeEma |
Stop firing by Army. Or you resign from the
post. You have failed as a Home Minister.

You resign immediately. You want to break
the country.

At @= Yag : W owEE@T,
O AT AET, AW GEAT AR
AW 1 OHTEAT ATRA--UF BT q
g oan A& &1 39 81 gEIA 1
arer & fax aw sermar wr vEy oA4r
T oAvEr fFea #§ 3w w3 s

(Interruptions)
SHRI NAGESHWAR PRASAD SHAHI:
Mr. Deputy Chairman, you direct the Home

Minister to stop the use of Army. He is going
to break tho rmintrv.
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OF ZIAT A3 9aT B EAT WIEA
71 z9 faag=s 7% A, #AW 7
AU FTH FIA ( AAT [T
fag  #az odtRz w1 AFH TrEA
T
MR. DEPUTY CHAIRMAN: Now we

shall go to Special Mentions. Mr. Sibte Razi.
Only three minutes. (Interruptions)

SHRI AJIT KUMAR SHARMA: Sir, the
Home Minister started by saying that he will
reply to my last question but,, perhaps, he
forgot to reply. On the 18th of December I
had a talk and he told me that he will detect
from 1961 and he said that he was prepared to
take into consideration 1951 NRC or the 1952
electoral rolls. I asked him what was the
difficulty in accepting the students' demand
for detecting foreigners on the basis of the
Constitution and the law. (Interruptions) Try
to understand.  (Interruptions)

MR. DEPUTY CHAIRMAN: No, Mr.
Sharma. (Interruptions® He replied to that
part. (Interruptions)

SHRI AJIT KUMAR SHARMA: He
started, but he did not reply.

=Y gawa meraw miew (fEEr) ¢
IFF JEIC AAT ArfgT AT L L.
{Interruption>

it e fasd Tl (ITTARA )
woE wieaw A H L,
{Interruption)

ot gogamafa ;. dww 4w g
EIERAE G

ot TgE” g (T mdw )
% foaz 49 am ga AT
" HefT N T Fg T gt v qw
mEr feauow @vg & ¥qiag

TF FgAT @A F ..
(Interruption)
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Lathd charge pn,
Congress (I)

St Igmarefs : 3@ oA ..

{ Interruption)
ot TR T;'FIE.: # A FEAT

arzar g fF it A S e 1w
oA .., { Interruptions),

77

OUF WIAAE  EEET F A
frar #ifam (Interruptions)

o TIWT  ATTEART (AATIS )
0w Hiw gz W g dedim oA

Hgw A FEE| @OTATE A H
AW AFAE IEAT F | FEA
g Ag fmmi .,

(Tnterruplions)

ST IGAFGEA ; T IAG T H
fam FT & a9 FT AMFAT |

REFERENCE TO THE REPORTED

LATHY CHARGE ON CONGRESS (I
DEMONSTRATORS IN CALCUTTA
ON THE 22ND DECEMBER, 1980

st Awmr fasd o9 (F9eadm ).
oME AW & § &R qIE f
oM 3T gael ®r avs  faemEr
WEAT S FAFAT A FAE TH R
T OZ 1 OHI IO WGE WE ORI
ez AR FrH F o202 fageEe,
Ty fAzey |, wifafaw  w=oa o aa-
g8 ¥4 g w0 (FE) ¥
FrAfEas & FIT OF  0AT AT
A gt famd swe 7 am fEaa
grg Z2 & & (s fae 22 oM
fage M ®1 AR HIE HIT A@
A s fEEr oar Ay amEr
AT FTHT AR FTACHIL I AT
arf oIl F1 |EH FOA &0
gard FLE &1 F THET AR
goray  faenAr Agan | wA FT0F A
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IE TwAfE WgE W P
T owmA &, At g qfew
FAT Fgar zAT WA E| ¥
AT A E .
[ Inberruption) - :
ot Foearlr s wg
Yes, Shri Ashwani Kumar,
SHRI SYED SIBTE RAZI: Sir. you

have given me three mmutea and I
will take three minutes.” *

‘qfessdi Fm@ § FEA saEEqr
T fawsd feafy, amrdi w99
F AMEATTT  F FA9 FrAFai &
gEOT. MFm afz oSy o agt e
HAWT #7 Wy T Erﬁ%srl’sra'rﬁ'
¥ a9r ot :ﬁ—q'iﬁw
{Iﬂl-errupiama,} e

‘I.-':p ez F

aATE FfOT )

P

st gl

g a1 T
{Im¥erruption )

ot Froz feed wdr - Fragie
FUA T AT F AAGA W OHTH FOOH
(z) FTFawar § af=agwm F o
FTA FAFH  FATT 41,77 qfAw
5T ATIF  GA 97 W@ 9T
T fE FNw O gaw F0iF
SIEE g A9T FET FENT OH

(Interriptio )

o wumwnts o T oawm ow
TET TE & W .

(Interruption)

s qeoe feed I w0 w0O-

Fa™@r & ATt oame anrer
EHT
(Interruption)

st agmymfa o oguTe i,

g H9 F1 AT .,
{Interruption)



